BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
NEW BOMBAY BENCH, NEW BOMBAY-400614

TRANSFERRED APPLICATION No, 210/87

( M.r Arjunsing Tharumal Aduani
519 Mithal strest
Deolali Camp ' '
Dist, Nashik _ Plaintiff

R7ER

1, The Union of India
through Secretary,
Ministry of Education &
einance, New Delhi

2. Kendriya Vidyalaya Sangathan
Nehru House 4th floor
Bahadur Shah Jafar Marg
New Delhi = 2 through
Commissioner, Kendriya
Vidyalaya Sangathan.

3. The Principal
Kendriya Vidyalaya
Nashik Road, Camp, - Defendants

Coram ¢ Hon'ble MembergA; J G Rajadhyaksha
Hon 'ble Member(J) M B Mujumdar

/:féf'* ) ORDER - Dated : 2.12.1987

Mr. D.L. Nathani, holding for Mr. T 3 Jadhvani
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We, therefore, hereby dirsct that this
matter may be returned through the District Judge,
Nashik to the Civil Judge, Senior Division, Nashik

for disposal according to lau,

The record and proceedings'may accordingly
be sent to the District Judge, Nashik, with a copy of
this order,
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